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faalor scos ATIIAF % v Fferarar srfa- ‘That the following amendmenis made by

T AT @5 U'hg‘{ = E‘% gfaa fear Rajya Sabba in t_hc‘Bill further to amend
f N 5 .. f the Merchant Shipping Act, 1958, be taken
g ¥ STUE I EqIHd E’T Tar %:: qwq, into consideration:-

gt A a1q § fs g w1 Faafor gt
gAY % g agl fwar qav) gdY avg

‘“Enacting Formula

> - PN “Thirty-third” the word Thirty-
ST STFEIT Hg‘ i qaTHTE 9% fourth’ be substituted.

af g& F1 faair @ar faarg amasas

& | GHT SEIT T gA WY HET F
& % I A (2) That at page 1 line 4, for the figure
T ‘1982’ the figure ‘1983 be substituted”.

“Clause 1

aFq: AIFR J U e;l-,-i-;}q g fe o The motion wa: adopted.
AgTAq @@ afgmradta weem & KWL vp CHAIRMAN : Now we shall take up
F gqpEter #@ & fdT  JGORTH the amendment made by Rajya Sabha.
frger 2 The question is :
14.35 hrs. Fnacting Formula
MERCHANT SHIPPING (AMENDME- “That at page 1, line 1. for the word Thir-
NT) BILL ty-third” the word ‘Thirty-fourth’ be

substitured.”
MR. CHATRMAN : The House will take

up the Merchant Shipping (Amendment “Clause 1
Bill.
(2) *That at page 1, line 4, for the figure
THF MINISTER OF STATE IN THE '1982' the figure "1983’ be substituted.
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.A. ANSARI): On behalf " The Motions was adopted.
of my colleague, Shri K. Vijaya Bhaskara
Reddy, I beg to move : SHRI Z.A. ANSARI : I beg to move :—

‘That the amendments made by Rajya

That the following amendments made by Sabha in the Bill be agreed to."

‘Rajya Sabha in the BiM further to amend
_the Merchant Shipping Act, 1958, be taken MR. CHATRMAN : The gestion is

into consideration:-
*That the amendments made by Rajya

" * Enacting Formula Sabha in the Bill be agree to.’
(1) That at page 1, line I, for the word The Motion was adopted.
Thirty-third, the word 'Thirty-fourth be sub- R
stituted”. 14‘0 hrs.
“Clause I MOTION RE TWENTY-NINTH,
THIRTIETH AND THIRTY-FIRST
(2) That at page 1, line 4, for the figure REPORTS OF U.P.S.C.

1982 the figure ,1983" be substituted".

) . MR. CHAIRMAN : The house will now
These are technical amendments which I  (ake up further consideration of the following

am presenting. motion moved by Shri P. Venkatasubbaiah
MR. CHAIRMAN : The question is:- on 5th November, 1982, namely :—



